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No. 17
2.04 P.M. Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

1. 2.05 P.M. As the House assembled, Sh. Vijender Gupta, Hon’ble Leader of
Opposition, Sh. Jagdish Pradhan, Member of BJP & Sh. Pankaj
Pushkar, Hon’ble Member of AAP sought to know about the
fate of the Notices of Calling Attention under Rule-54 given by
them.
The Chair stated that the issues mentioned in the Notices given
by Sh. Vijender Gupta & Sh. Jagdish Pradhan were not of
urgent public importance and the issue mentioned in the
Notice of Sh. Pankaj Pushkar could be raised by the Members
during discussion on the Bills pertaining to the school
education.
Hence, the Chair disallowed the aforesaid Notices.
The Members of Bhartiya Janta Party were not satisfied with
the ruling of the Chair.  They stood at their seats and started
exchanging arguments with the Chair.
Members of BJP resorted to sloganeering.
Hon’ble Leader of Opposition tried to play an audio clip.
The Chair objected and asked the Members of BJP to take their
seats.
The Members of BJP did not relent and raised slogans again.

2. 2.13 P.M. The Chair warned the Members of BJP that they would be
named for the remaining part of Question Hour due to their
indecorous behavior.
The Members of BJP walked out protesting the decision of the
Chair.

3. 2.15 P.M. Sh. Pankaj Pushkar also stood up at his seat and requested
the Chair to allow his Notice of Calling Attention.
The Chair denied the request and asked Sh. Pankaj Pushkar to
take his seat.
Sh. Pankaj Pushkar started arguing with the Chair.
The Chair named Sh. Pankaj Pushkar for remaining part of
Question Hour due to his indecorous behavior.



Since Shri Pankaj Pushkar did not withdraw from the House
voluntarily, the Chair directed that he be evicted from the
House. Accordingly, Marshals of the House escorted Shri
Pushkar out.

4. 2.17 P.M. Question Hour: Starred questions no. 41, 43, 44, 46, 47, 48,
50, 51, 52, 54 to 58 & 60 were asked and replied to. Replies to
starred questions no. 42, 45, 49, 53 & 59 and to un-starred
questions no. 22 to 34 were placed on the table.

5. 3.04 P.M. The Members of the BJP came back to the House.

6. 3.05 P.M. Special Mention(Rule-280): The following Members raised
matters under Rule-280 with the permission of the Chair:-
1.  Sh. Somnath Bharti
2.  Ms. Bhavna Gaur
3.  Sh. Amanatullah Khan
4.  Ms. Alka Lamba
5.  Sh. Mahender Goel
6.  Sh. Praveen Kumar
7.  Sh. Jagdish Pradhan
8.  Sh. Gulab Singh
9.  Sh. Adarsh Shastri
10.Smt. Parmila Tokas

7. 3.45 P.M. The Chair adjourned the House till 4:15 P.M. for Tea-
Break.

8. 4.19 P.M. House reassembled.
Hon’ble Speaker in- Chair.

9. 4.20 P.M. Hon’ble Speaker recalled that the Hon’ble Members had
complained about the diversion of traffic by the Delhi Police in
an unprecedented manner due to demonstration in front of the
residence of Chief Minister on 20 November, 2015.
Consequently, the said act of Delhi Police had caused
inconvenience to the Hon’ble Members in reaching the
Assembly.
The Chair further stated that Shri Deepak Mishra, Special
Commissioner of Delhi Police was invited to his Chamber today
and was apprised of the sentiments of the Hon’ble Members
and the fact that the Members were obstructed from
performing their constitutional duty. He informed that the
Special Commissioner was asked to ensure that such incidents
do not happen in future and the Special Commissioner of Delhi
Police had assured that such incidents would not recur.
The Hon’ble Speaker also stated that the letter received from
Sh. Amanatullah Khan regarding alleged attack on him on 20



November, 2015 and complaint of Ms. Sarita Singh against
Delhi Police were also handed over to the Special
Commissioner of Police for appropriate action.

10. 4.23 P.M. Ms. Alka Lamba, Sh. Gulab Singh, Sh. Praveen Kumar & Sh.
Rituraj Hon’ble Members of ruling party demanded that the
incident of alleged attack on Sh. Amanatullah Khan should be
properly investigated.
Sh. Amanatullah Khan alleged that the attack on him was
conspired by the Members of BJP.
Members of BJP objected the statement of Sh. Amanatullah
Khan.
Verbal exchange ensued between Members of ruling party and
opposition leading to uproar in the House.
The Chair requested the Members to take part in the
proceedings of the House.

11. 4.28 P.M. In response to the concern raised by Sh. Somnath Bharti,
Hon’ble MLA, the Chair once again directed that all the
Government Departments should give reply to the Members
who raise matters under Rule-280 within stipulated time of
thirty days.

12. 4.33 P.M. Introduction, Consideration & Passing of Bill:
I. Shri Satyendar Jain, Minister of Home introduced “The

Code of Criminal Procedure (Delhi Amendment) Bill,
2015 (Bill No. 14 of 2015)” with the leave of the House.

Minister of Home moved that “The Code of Criminal
Procedure (Delhi Amendment) Bill, 2015 (Bill No. 14 of
2015)” be taken into consideration.

The Motion was put to vote and adopted by voice-vote.
Minister of Home made a brief statement.

The following Members participated in the debate :-
1. Sh. Madan Lal
2. Sh. Kailash Gahlot
3. Sh. Vijender Gupta
4. Sh. Rajender Pal Gautam
5. Sh. Somnath Bharti
6. Sh. Jarnail Singh (Rajouri Garden)
7. Sh. Manish Sisodia, Hon’ble Dy. Chief Minister

13. 5.24 P.M. Sh. Satyendar Jain, Minister of Home replied to the debate.



14. 5.36 P.M. The Bill was considered clause-wise.

The Minister of Home moved that “The Code of Criminal
Procedure (Delhi Amendment) Bill, 2015 (Bill No. 14 of
2015)” be passed.

The Motion was put to vote and adopted by voice-vote.

15. 5.40 P.M. II. Shri Manish Sisodia, Dy. Chief Minister introduced "The
Delhi (Right of Citizen to time Bound Delivery of
Services) (Amendment) Bill, 2015 (Bill No. 11 of 2015)”
with the leave of the House.

16. 6.00 P.M. The Chair adjourned the House upto 2.00 PM on Tuesday,
24 November 2015.

Delhi Prasanna Kumar Suryadevara
23 November, 2015 Secretary










